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Supply  of nuclear fuel  by the U.S.A. 

*164. SHRI N. P. CHENGALRAYA NAIDU. SHRI  
MULKA   GOVINDA 

REDDY: SHRI RABI 
RAY: 

Will the PRIME MINISTER be pleased to  
state: 

(a) whether it is a fact that U.S. 
Government has assured the Government of 
India for the supply of next consignment  of 
nuclear fuel in  time; 

(b) if so, by when the next consignment 
of the nuclear fuel is likely to be received; 

(c) whether the Government of India have 
made any request to the U.S. Government for 
the supply; and 

(d) if so, what are the details in this  
regard? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) The matter is still 
pending with the Nuclear Regulatory 
Commission to whom the favourable 
recommendation of the U.S. State 
Department haa been sent. 

(b) It depeends on the decision of the 
U.S.  Government. 

(c) Yes, Sir. 

(d) Two requests are pending; one 
for supply of 16.8 tonnes of enriched 
uranium was made on November 1, 
1977 and the other for supply of 19.8 
tonnes was made on September 18, 
1978. 

SHRI MULKA GOVINDA REDDY: Sir, 
let there be sile'ice. I cannot put my question 
if there is disturbance. 

By what thne will India's request for 16.8 
tonies and 19.8 tonnes of enriched uranium be 
compHed with before September, 1979. when 
the USA, under the n"w legislation will not 
be in a posit'on to supply the nuclear 

fThe question was actually a?ked on the 
floor of the House by Shri Mulka Govinda 
Reddy. 

fuel to India? Does it not mean unilateral 
abrogation of the solemn contract that was 
entered into between the U.S.A. and India for 
the supply of this fuel by the USA to India 
upto 1993? What steps are being taken for 
alternative source of supply in the event of 
U.S. refusal to supply fuel after  1979? 

SHRI MORARJI DESAI; I have said and 
made it clear also to the U.S. Government 
that their 'not supplying this fuel or an undue 
delay in its supply will amount to a violation 
of the agreement on their side. That is what I 
have told them. As long as they have not 
refused it I cannot say there is violation. It is 
delay. That is all that I can say. I hope and 
trust that these supplies will be received 
within. two or three months. This is what I 
hope. But if the agreement is violated then we 
are free to make other arrangements that we 
have to make. I cannot go about it as if the 
agreement has been violated. They have not 
violated today. And I can not violate the 
agreement. 

SHRl G. .C BHATTACHARYA: Sir... 

MR. CHAIRMAN: On the list there are two 
more persons to ask their supplementary. 
Before they complete how can I give you the 
chance? 

SHRl MULKA GOVINDA REDDY: While 
the U.S.A. blocked the sale of Viggen aircraft 
to India, is it not a fact that the United States 
have authorised the French Government to see 
American designed nuclear power plant to 
China without insisting on the stringent 
safeguards that the Carter Administration has 
been trying to clamp down on India? Does it 
not amount to discriminatory treatment? May 
I know whether the Government have agreed 
to the appointment of an international com-
mittee of scientists to look into the question of 
full-scope safeguards with reference to the 
supply of nv.dear fuel to India? Tf so, does it 
not have a bearing orr the future of nuclear 
technology   and  research   and   also       0n 
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ouj- national security and sovereignty? Has i^ 
come to the knowledge of the Government 
thate Pakistain is clandestinely acquiring 
nuclear technology and equipment to set up a 
centrifuge plant for enrichment of uranium 
which would ultimately lead to nuclear 
capability? 

SHRI MORARJI DESAI: As 1 said, Sir. 
that the agreement is not violated by them. I 
cannot say it is violated. If they have done 
something else to other people I. cannot have 
any quarrel with them about it. It is a free 
country as other countries are. What am I to 
tell them? If in a similar agreement something 
had happened elsewhere, then certainly I 
would have called it a discriminatory 
ireatment. No such thing has happened. About 
Pakistan I do not know how far they have 
gone. They are trying to do something. This is 
the information I have received. Beyond that I 
cannot give any further information. 

SHRI MULKA GOVINDA REDDY: Sir, 
he has n°t answered my question. That is why I 
am repeating (his question. While 
appreciating the Prime Minister's address to 
the U.N. that all nuclear weapons should be 
destroyed within a period of ten years, what 
othev steps are being taken by Government to 
implement the Prime Minister's proposals 
with regard to the destruction of nuclear 
weapons? 

SHRI   MORARJI  DESAI;   I  do not 
follow. 

MR. CHAIRMAN: He could not follow. 
Please i-epeat. 

SHRI MULKA GOVINDA REDDY: 
While appreciating the Prime Minister's 
address to U.N. that all nuclear weapons 
should be destroyed within ten years^ what 
other steps the Government are following to 
implement the Prime Minister's proposal? 

MR. CHAIRMAN: To destroy nuclear 
weapons within a period of ten 
years. 

SHRI MORARJI DESAI; It is not within 
the powers of India to destroy them. We can 
only try to persuade. Our  efforts are 
continuing. 

SHRIMATI MARGARET ALVA: Sir, over 
the last few weeks \ve have been very much 
disturbed to read reports about a joint Committee 
of scientists to which our Government seems to 
have agreed about the gua-j rantee that there will 
be full-scope safeguards. 

It is a committee of scientists jointly of the  
United States and of India to   decide   on   
full-scope      safeguards or  whatever  it  is   
that  the  Government is  planning to  d0  in  the  
long run.    I would like to know from   the 
Prime   Minister   what   it   was       that 
prompted the Government to     accept such  a  
proposal,   whether  tkey   were compelled to 
accept it, what were the reasons behind  it, and 
what does the Government     accept     by     
bartering away sovereignty of the country and 
accepting   the   American  scientists  to decide  
whether  or  not  the       Indian installations  
are  safe,    whether  they should  be  undei'  
international   supervision; and what really 
prompted the Government  to  give  a  promise  
that was made in the two Houses that the 
sovereignty of the country would not be   
bartererJ  away   on   this   question. 

SHRI MORARJI DESAI: I do not know 
how these presumptions are made. There is 
no question of giving up the sovereignly of 
our country to anybody; nor is there any 
question of giving up our stand on it. If by an 
agreement, the scientists of America, the 
scientists of India and the scientists of other 
nations like us consider together that safe-
guards should be there to see that nuclear 
weapons are not made, then the condition is 
that tbe safeguards must be applicable to. all. 
If such gafeguards are found necessary  and  
they   all   accept  them,   that 
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means the nuclear weapon powers algo 
accept it, then there is no question of our not 
accepting them because then they will also be 
liable to inspection. That is all the meaning of 
it. I do not know why they are putting more 
meaning into it. 

SHRIMATI MARGARET ALVA: Excuse 
me, Sir. I am only talking of thg  joint  Indo-
American  team. 

(interruptions) 

SHRI MORARJI DESAI; You do not 
know. It is not a joint Indo-U.S. team. It is a 
team of scientists of several countries and not 
two countries. 

 

SHRI MORARJI DESAI; If. would be 
discrimi'nation if what they have to' give us 
they "do not give us and they give-them what 
they do not have to give them.      But that is 
not' the 

 
question. They are not giving them enriched 
uranium. Bui there are some materials which 
they were giving (hem in different fields. We 
have not asked ior them. There is Vio 
question of refusal to us. We do not want 
anything like that. Therefore, there is no 
question of discrimination in  this matter. 

SHRI ARVIND GANESH KULKARNI; 

Sir, may I know from the Prime Minister... 

(Interruptions) 

You   please   do  'not     distract  me.    I a-m  
asking a serious question.       You e a jester, 
but I can't be one. 

SHRI PILOO MODY: You can only be an 
expert on all subjects. 

SHRI ARVIND GANESH KULKARNI: May 
I know from the Prime Minister one or two 
things? He haa in reply to various questions so 
far stated that violation has not taken place. 
One can appreciate it till actual violation 
takes place. But I would like to know from 
him whe-;-;eeping in view the country's 
paramount interest of developing the nuclear 
technology, the programme of our new 
installations at Rana Pratap, Madras and in 
U.P., has been. delayed because of the non-co-
operation of these belligerent countries. Thai 
is one. Secondly, has the Government of India 
urged the     Atomic 

 

MR.  CHAIRMAN:  No.  it,  tg cl< 
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Energy Commission to develop ether type of 
material Tike thorium for fusion which will be 
alternatively used if and wherFThe U.S. 
Government finally rejects 0r finally puts 
more hurdle? I can appreciate and understand 
the Prime Minister's high moral approach and 
charitable view of giving the maximum 
latitude to the United States, but ultimately in 
international diplomacy 0ne has to take one's 
country's paramount interests also in' a more 
important way. For this purpose, what are the 
Government's intentions about developing the 
other types of substances which could used 
alternatively? 

SHRI MORARJI DESAI- The other plants 
which we are putting up are not meant to 
work in the same system as the Tarapore. 
Therefore, we are not dependent os the U.S. 
for those plants. They are not delayed because 
of that. There are other processes which are 
being utilised there. Therefore, that is not the 
question at all. And here also, as I said, we 
will be free to do it ourselves in any manner 
that we think best if the agreement is broken, 

PROP.    SOURENDRA      BHATTA-
CHARJEE: The Prime    Minister has replied 
that there has been "no violation of the 
agreement so far.    But so far as we can 
understand from  various reports, at one stage 
the United States  Administration      refused       
to honour the  agreement.    Our    Prime 
Minister had to go all the way to the United 
States of America to meet not only the U.S.  
President but also Ihe U.S.  Congress,  and     
then  a     certain statement was made by him 
regarding the  nuclear     policy of  India.    Only 
after that,   for  a  limited     time they agreed to 
consider the question      of supplying   the  
nuclear fuel to      our country, but not upto the 
period originally      stipulated.    Does    this    
not constitute    a      departure    from    the 
orginal      agreement    in    any    way? What is 
the information of the Go-ernment of India    
and    what    alternative    sources    of    supply,   
without 

compromising in any way the position of the 
Government of India, are being considered by 
the Government of India? 

SHRI MORARJI DESAI: Sir, the 
legislation which has been passed by the 
United States Congress comes into effect 
within 18 months. According to that, the 
President will not be able to give us the fuel. 
Then, of course, it is definitely a breach. I 
have told him that that the legislation was 
absolutely ultra vires the agreement because 
the agreement preceded it, that there was no 
question of any such thing arising and" that he 
would have to find a way ourt of it. It is that 
way that they are seeking a solution. I do not 
know whether they will 'be able to do it. If 
that happens, if they cease to make the 
supplies, then we are free to fina" 0ut methods 
to carry on our work to the best of our 
capacity. And we intend to do it and we are 
determined to do it. 
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PROF. D. P. CHATTOPADHYAYA: Sir, I 
must express my' anxiety and perhaps the 
anxiety of many other people of the country 
over the Government's systematic Back-sliding 
on the matter of nuclear policy. The hon. Prime 
Minister once unilaterally decided not to resort 
to even nuclear implosion for peaceful 
purposes. I am not speakivig for explosion for 
belligerent purposes or something like that. 
Then he has agreed—of course, when a 
sovereign Government agrees, it agrees 
voluntarily—10 international inspection, to 
subject our own functioning to international 
inspcection Sir, this a very disturbing, if not 
alarming, back-sliding on the matter of 'nuclear 
policy. 

Secondly, Sir, we cannot De blind to the very 
disturbing fact that some of our "very militarily 
powerful neighbouring countries who have 
superior nuclear capability and others who are 
about to develop it, are getting support from 
sources other than the U.S. hut are not 
subjecting their experimental process to 
international inspection. Now, against this back-
ground, why should we subject our 
experimental process to international 
inspection? Technically in the very narrow 
technical sense, fhe U.S. may not be resorting to 
discrimination. We may not abuse the U.S. of 
discriminatory treatment, but, in fact, We are 
subjecting ourselves to a disabling inspection 
under international auspices and leaving the 
other nuclear powers some superior, some about 
to come up, free in this matter. Is it not 
endangering our safety? This is a very vital 
question. One should not evade it in a technical 
or other way. I want a very fair and convincing 
answer from the Prime Minister on this matter. 

SHRI MORARJI DESAI: I do not know 
whether I can be convincing to any person who 
does not want to be 

convinced. But the nuclear policy which 
this Government has been following. .. 

(Interruptions) 

MR. CHAIRMAN-.  Please hear. 

SHRI MORARJI DESAI: The nuclear policy 
that v.e sre following is not newly made by us. It 
haa oeen our policy for all the past years, star-' 
ted by.Pandit Jawaharlal Nehru, that we will not 
have anything to do with j nuclear weapons and 
that we will / develop nuclear energy^for 
peaceful purposes. That is the policy to which 
we are adhering. And if any explosion can be 
made without any fall-outs and without any 
such experiments which lead to the manufacture 
of atomic weapons, but is only used for 
peaceful purposes, that explosion is never 
debarred. 

SHRI SANKAR GHOSE: We      did 
that last year. 

SHRI MORARJI DESAI: That was ': not for 
that purpose. I do aot agree with it. No use 
saying all this. I do not want to be involved in 
this, but there is no question of our giving any 
undertaking to anybody about any international 
inspection of our plants. We have never agreed 
to it-We have only said that we can agree to an 
inspection only if all the nuclear powers also 
agree to the inspection of their nuclear 
installations. Then only we can agree; 
otherwise, we cannot agree. I 

MR. CHAIRMAN:   Mr. Mahapatro. 

PROF. D. P. CHATTOPADHYAYA: 
Again this is a technical answer. I am sorry. 
The Prime Minister is saying that no 
departure has taken place from the policy 
hitherto pursued. Now, it is a matter of 
record whether any other Government, othe 
than this Government, agreed to in-
ternational inspections. And, secondly 
whether the Prime Minister will... 

SHRI MORARJI  DESAI; How can he 
ask a second question? 
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PROF. D. P. CHATTOPADHYAYA: Of 
course, a second question, because it is a 
technical answer, an exercise in evasion. 
Answer is part of expression . . . 

MR. CHAIRMAN: No, you are not the first 
person to put questions. 

PROF. D- P- CHATTOPADHYAYA; The 
question is, he says there is no departure. I say, 
there is departure in subjecting, our 
installations to inspection. Is it not for the first 
time that it has been agreed to? 

MR. CHAIRMAN:   Mr. Mahapatro. 

PROF. D. P. CHATTOPADHYAYA: Sir. 
why are you calling Mr. Mahapatro? I am 
asking for an answer. You may say it is wrong 
or impermissible. But why should you brush me 
aside? 

MR. CHAIRMAN: He has giver: Ihe 
answer. 

SHRI MORARJI DESAI: We have not 
agreed to any inspection, inler-national 
inspection or any other country's inspection. I 
have categorically replied to that. 

PROF. D. P. CHATTOPADHYAYA: Whey 
then has that committee been set up and what is 
it going, to do? Is it for fun? 

SHRI LAKSHMANA MAHAPATRO: In 
view of the latest stance of this Government as 
far as nuclear policy is concerned, especially in 
subjecting ourselves or agreeing to subject 
ourselves to international inspection, and also 
ad infinitum to wait (Interruption) . . . till the 
violation of the contract that was earlier entered 
into, without, exploring other sources of getting 
the thing required for the country, there is the 
accusation that is being levelled by a big 
section of the people that while one 
Ambassador likes to kiss the shoe of the 
mother, the Prime Minister is very much 
bending to touch the feet of the U.S. Congress, 
I would like to know  how  long   the  Prime   
Minister 

is going  to  play, to  the   tune  pf the U.S.   
- 

SHRI'MORARJI DfiSAl: There is no 
question of bending to any Government or 
bending to anybody. There  is   no  
question   of that  at  all. 

       I do not know how that arises unless they 
only want to prove their thesis. I do not 
know if it has emanated from them. Where 
is the question of     anything    like    that?     
I   cannot 

      I understand how there is a question of any 
inspection. I have said that no inspection is 
agreed to at all. 

SHRI N. K. P. SALVE: Is it not a fact 
that the developed countries . . . 

SHRI HAREKRUSHNA MALLICK: 
Sir, the honourable Member there used 
words like 'bending or touching the feet'. 
Such expressions should not be used. They 
should be expunged. 

MR. CHAIRMAN: Please sit down. 
Don't  interrupt. 

SHRI N. K. P. SAJ_,VE: Sir, is it i not a fact 
that the developed eoun-j tries who are 
members of the nuclear club are wanting to put 
down non-proliferation througjh our throats 
through all sorts of pressures, etc.? Therefore, 
may I know from the Prime Minister, when he 
agrees to this sort of an arrangement, if it is all 
in the air that the scientists are the first to 
evolve a formula and then if the countries 
accept, then we will accept it? May I know 
from him whether the head of any other country 
or any other government has accepted what he 
has accepted? It is putting the cart before the 
horse. 

SHRI MORARJI DESAI: I do not know 
what my honourable friend imagines, What 
have I accepted? We have only said that 
thfe committee of scientists,   not   from   
two   countries... 

SHRI N. K. P. SALVE: Has any other 
head of government accepted this position 
that if the scientists evolve a formula for 
inspection of the 
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nuclear installations,  all the countries WiH  
accepf: 

MR.   CHAIRMAN:   He   has   under-
stood it. 

SHRI MORARJI DESAI: That In 
accepted by many countries; it is not a 
question of this country. All are agreed on 
non-proliferation of atomic weapons. Of that 
there is no question. Even the nuclear weapon 
powers also do not want proliferation except 
in their own areas. That is all they want. We 
want to stop it. That is why we have said that 
we are not going to accept any safeguards 
which are not applicable to them also, and 
until that in done, there is no question. But the 
v is no objection, there can be no objection, to 
exploring avenues or finding out safeguards 
which can prevent all people from taking to 
these things. That is all that we want. 

SHRI JAGJIT SINGH ANAND: The 
point  that  the      Prime  Minister  has 
repeatedly said is that there is no dis 
crimination.     Now,   the   substance   of 
the matter is development of nuclear 
technology;  it   is  not  a    question   of 
this  treaty  or  that  treaty.    There" is 
a clear  attempt at  violating the con 
tractual  obligation.    In this situation, 
the   US   Congress  has   come   forward 
with a legislation  which compels the 
President   to   intervene.     This   is  the 
attitude of the USA.    At this moment 
in  an   Indo-American  committee  you 
agreed to  a panel of scientists  com 
ing,  an ay  there is  no  discri 
mination   on  the   question  of nuclear 
technology.    America  is helping Pak 
istan and China and is trying to stop 
us.     In   the   context   of  that,   agree 
ing   to  such  a    Committee    is    clear 
backsliding    and     playing    into    the 
hands  of  the  imperialists. 

SHRI  MORARJI  DESAI:   It  is  the , same  
thing.     I   do   not  quite  understand  what   is 
the  new  point that is being  asked. 

SHRI   JAGJIT    SINGH     ANAND: Why 
did you agree to this? 

SHRI MORARJI DESAI: That is t what I have 
not been told. I have not agreed to anything. A 
Committee is examining safeguards which will 
achieve non-proliferation and which will apply to 
all countries, not only to us. I do not know what 
is wrong in exploring this thing . . . rupUbns). 

DR. BHAI MAHAVIR: The Prime Minister 
has stated that so long there is no violation of 
the agreement, but there has been delay. I 
would like to know if the agreement did not 
have a time table or timing for the supply of 
this, fuel and if this delay does not amount to a 
violation of the agreement. He has also said 
that if they refuse, we shall look for other ar-
rangements. How long. will they take and will 
nbf this delay affect the working of our plants? 
Lastly. are we not in a position to prod our 
own fuel? I am not a technical man. But what I 
hear is. if we1 take a decision and if we have 
the political will, we should be able to produce 
it for our own need. 

SHRI MORARJI DESAI: If we are able to 
produce today, I should be very happy to -do 
it today. I should like to" produce it. Thait 
requires lime. We are not sitting idle in this 
matter, we do not want our riant to stop, But 
we cannot do anything in violation of the 
agreement to which wf arc bound, because 
they are delaying it. This delay I cannot call a 
violation. 

SHRI U. R. KRISHNAN: I would like to 
know whether the Government of India have 
expressed their unhappiness to the U.S. 
Government regarding this delay in supplying 
nuclear fuel. I should also like to know from 
the Prime Minister whether there is any 
proposal under con-ideration to put an end to 
this contract or agreement, whatever you 
might call it, regarding supply of nuclear fuel. 

SHRl MORARJI DESAI: I have already  
told  the  U.S.   Government  not 
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once, but twice or thrice that this is not fair 
and they are not properly carrying out  the   
agreement. 

 
t [Enquiry   Committee Report on the E. P. 

I. contract 

•165. SHRl NAGESHWAR PRASAD 
SHAHI:t SHRI R. R. MORARKA; 

Will the Minister ol INDUSTRY be 
pleased to state: 

(a) whether Government have received the 
report of the Committee appointed by Shri 
Faze], Chairman of the Engineering Projects 
of India Limited to enquire into the delay in 
the completion of the contract of Rs. 230 
crores    awarded   to   the   En- 

fThe question was actually asked on the 
floor of the House by Shri Nageshwar Prasad 
Shahi. 

H ]  English translation. 

gineetring Projects of India' for construction 
of houses at Ardiyft in Kuwait; 

(b) if so, what are the reasons for the 
delay as per the findings of (he Committee; 
and 

(c) what steps Government have taken to 
ensure that the future phases of the 
construction schedule are strictly adhered to?] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (KUMARI 
ABHA MAITI): (a) and (b) Shri Fazal. 
Chairman of Engineering Porjects (India) Ltd. 
has not appointed any Committee to enquire 
into the delay in the completion of the Ain 
Baghze Housing Project (formerly known as 
the Ardiya Housing Project). However, a 
Committee of the Board of Directors of EPI 
has been monitoring the progress of the Ain 
Baghze Housing Project as also certain other 
projects abroad. There has been some delay in 
the execution of the Ain Baghze Housing 
Project on account of delay in the handing 
over of the site to EPI, and unexpected delays 
in approval of designs, drawings and samples 
of materials which led to consequential delays 
in procurement of materials. Several days' 
work was also lost because of the 16 day 
strike by the workmen of the associate 
contractors of EPI in July. 1978. 

(c) Government have instrut 
ed EPI to take all necessary steps to 
adhere to the revised construction 
schedule which is under finalisation in 
consultation with the National Hous 
ing Authority, Kuwait. The Commit 
tee of Directors is closely monitoring 
the progress and EPI is ensuring the 
mobilisation of Additional manpower 
and machinery for adhering to the 
revised   schedule. The       Project 
Management Staff in Kuwait is being 
strengthened and some changes have already 
been made. More work- x force is being 
mobilised to accelerate the tempo of 
construction activity at site and production 
facilities are being augmented to ensure    
matching 


